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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD
ADDIT INNAL BENCH AT ALLAHABAD
»» 8
Allahabad : Dated 15th November, 1995

Original Aepliéatinn No.229 of 1987

UDRUM s~

Hon‘ble Mr. S.Das ‘Gupta, A.M.
\ -

ﬁnnﬂ'ble Mre T.L. Verma, J.M.

l, shri A.M. Mathew,
Son ot shri P.M. Mathew,
Foreman, Controllerate ot
Inspection (Instruments),
Rajpur, Dehradun,

2. Shri K.S, Dhake, son of Shri
Hoshiyar Singh Dhake, Foreman,
Controllerate of Inspection
(Instrumens), Raipur,

Dehr adu.
(8hri Ashok Khare, Advocate)

8 & e @& = * & ee @ Applic an.ts

Versus

1, Union of India through Secretary
Ministry of Defence, New Delhi,

2, Director &neral of Inspection,
Department of Defence Production,
Ministry of Defence, New Delhi,

3. Controller, Controllerate of Inspection
(Instruments), Raipur, Dehradun,

4, Shri R.S5. @Qulati, Chiet Drattsmen,
Controllerate ot Inspection (Instrumeng),
Raipur, Dehradun,

(Shri NB Singh),
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BY Hﬂn_:bl_-a Mr. 5- UBQ_GUpta, ﬂ.ﬂ-

The Applicant in this case was a Foreman in
the instrumentation discipline under the UGi Organisation.

He has challenged an order dated 3-3-1987 (Annexura~4)
by which the panel for promotion to post of Junior

Scientific Assistant has been notified. He has prayed
that the said panel be quashed and the Respondents

be directed to fill the post of Junior Scientific
0fficers in accordance with the seniority list of
Foreman and Chief Draftsmen prepared on the basis of

date.of appointment to the respective grades.

2. The post of Junior Scientific Assistant

(JSo for shuré)in the DGR Organisation are filled

in by promotion discipline wise. O0One of the disciplines
is that of Eﬁaji;strunentatinn to which the Applicant
belongs. There are several fesders categnries quﬁlba
qualifﬁis for the post of 150. In the instrumentation
discipline there are two feeder csteqories. These

are foreman and Chief Draftsmen. The Applicant'’s
grievance arises out of the fact that the Respondents
have prepared a 20% roster for promotion to the posts

of j&ﬂ allncatwf second and fourth position to the
\.

Chief Dragftsman while the Pirst, 3rd and S5th to 20th

positionsere allocatted to the Foremen. The Applicant
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contends that such reqularisation is arbitrary, depriving
the Forema%ﬁt#e benefit of promotion and alsp in
Contragvention of the general principles of seniority
enunciated by the Govt. of India under the Ministry

of Home Affairs 0.Mm. dated 22-12-1959 (Annexure-2),

in accotdance with which the promotion® from different
A
feeders categories are=iavolwed should be 4ffected by

preparing a combined list of seniority of the feeder
Categories based on their respective dates of holding

nﬁxtha feeder posts,

{'ﬁu» - h
3. The respondents have clarified in their ns%&éahar
b—

affidavit that the roster has been prepared on the basis
u.haéwfmffqb
ofﬂfha uariogs feeder categories. In the Instrumentation
uisciplina.génumbar of post of 35S0 has been aistributed
between the tup feeder categories of Foremen and Chief
Draftsmen on the basis of the respective strength of
these two categories. In that mannﬂtgin the 20 percent
roster the share of the Foremen works out to 18 and that
of the Chief Draftsmen to two. In the roster the first
vacancy position haes been allotted to the major category

Foreman while the second and fourth position hast been

allocated to the Chief Draftsman which is a minor cateqory

so as to give adequate reprasentation to this category.

1t has heen stated that in any other distribution, the
bee,

category of Chief Draftmen would hauah;aft with very

little avenue of promotion. It has been further stated
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that th¥t since three vacancies arose, two of these
went to the Foreman Category and one to the Chief
Uraftsman Category on the basis of roster point and

8CCordingly the impugned panel was published,

4., The only cnntruuera? which falls for our
Consideration is whether the roster of the vacanc ies

Por promotion from the two feeder channels in the

Instrumentation Discipline is in any manner arbitrary

or is in contravention of some existing instructions.

S We have carefully considered the matter. I!Je are
of the view thagt the rationale adopted by the Respondents
in alloting roster pointsto the two feeder channels is
logical and gives adecuate consideration to both
feeder channels. We could not find anything arbitraty
in the manner in which the vacancies are distributed.
So far as the contravention of existing instruction is
concerned, the Applicant has alleqed that the general
principle of seniority enunciated in the Ministry of
Home Affairs 0.M. dated 22-12-1959 have been violated.
We have carefully gone through these instructions,:
:}; Annexure-2# in Para 5(ii) it has been clearly stated
that where promotions to a grade are made from more .

: &
than one grades, the eligible personahﬁo be arrgnged

in separate roster in order of their remumbered seniority

9 , Tia e M,
in their respect Kﬁﬁ Ther-af_&:a, the DPC shall select
| >
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persons for promotion from each list upto the prescribed

quota and arranqge all the candidates selected from
different list in a consolidateforder. Thus it is
clear that contrary to what the Applicant has pointec

out, separate seniority list has to be prepared for

eaCh feeder grade and promotion to each shall be

given on the basis of the posts available in their

respective quota and thereafter a combined panel is

to be prepared. We find from the averments of the

. Respondents that this is exactly what has been done

by them., We thus find no contravention of any existing

instructions issued by the Govt. of India.

6. In view of the foregoing, we find no merits

in the case and the same is dismissed accordingly. There

shall be no order as to costs.
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Member (J) Hambar'(a)
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